
Smti. Priya Basumatary (Petitioner)-VS-State of Assam

Misc LCrt) Bail Case No 378 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
10-08-2022

This is a petition filed u/s 439 of CrPC with prayer for an

order to release accused Gibion Basumatary on bail in connection

with Chariduar PS Case No.24Bl2013 u/s 34L1365 of IpC, rlw
Sec.25(1-A) of Arms Act and Sec.10/13 of ULA(P) Act.

The called for case diary has been received.

I have heard the learned Counsel for the accused and also
' the learned Addl PP for the State.

The facts of the case, in briefi are that on 21-09-2013 an

ejahar was lodged by one Kumar Tamang at the Chariduar Police

station stating therein that he worked as a driver of vehicle No. AR-

03/2888(Tata Safari) and that vehicle was used by NHPC, Tawang.

On 21-09-2013, the General Manager of NHPC Sri AK Aganrual was

coming in the informant's vehicle from Tawang to Tezpur and after

crossing Bhalukpung, they were obstructed by four motorcyclist at

about 6.00 pm. These persons came near their vehicle and they

s,natched the key from the informant and they kidnapped Sri AK

Aganntal and took him towards the jungle. The informant

apprehended that those persons may be the members of NDFB.

Based on that ejahar, Chariduar PS Case No.24Bl2013 was

registered.

The case diary reveals that there is sufficient incriminating

material against the accused and the accused Gibion Basumatary

was evading arrest for many years. The investigation of this case is

pending for a long period mostly because of non co-operation of

some of the accused persons including the present one. The accused

_!as been in custody since L2-07-2022.V



-

If the accused is released from the custody at his stage

without affording an opportunity to the Io to extract the relevant

information from him, it will again delay the investigation process.

Considering this aspect, as well as the length of detention

of the accused in custody, the bail petition is rejected at this stage.

Return the case diary.

With this order, this Misc case is disposed of. st"t
Ad d I SessiohsAud ge( FTC),


